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IN THE CENTRAL ADMIN ISTRATIVE TRIB
PRINCIPAL BENCH: NEW DELHI

0.AR. No. 574/95

Ney Delhi this the 26th day of May 1995

Mon'ble Shri N.V.Krishnan,Vice-Chairman(A)

Hon'ble Dr.A,Vedavalli, Member(d)

1.,0.Khanna,
S/o Late Sh, Hukam Chand Khanna,
R/o C-44, Bali Nagar, Neuw Delhi.

v...Rpplicant
(By ARdvocate Sh. pP,P,Sharma)

Versus

1. Chairman
Railuay Board,
Ministry of Railways
Govt.of Indis,
New Delhi,

2, General Manager,
N.Railway,Barcda House,
New Delhi,

3, Divl., Rly.Manager,
N.Rly, Ney Delhi. «es.Rmsoondents

(By Advocate: None)
ORDER(Oral}

Hon'ble Shri N.V.Krishnan,Vice-Chairman(A)

—

WJe have heard the lesrned counsel, The eapplicant is
aggrieved by Annexure-A letter dated 20-10-54 of the DRM Delri
(i.e. 3rd respondent) in which the applicant has beer informed
in reply to his Annexure A-2 representation dated 12-9-94 that
they had alresdy informed him by the letter dated 21-~12-£2 that,
on request transfer, he will have seniority belcw all officiating

or confirmed employees,

2, The Annexure A-2 representaticn shoue that or his
voluntary transfer to Northern Reilwey frcm Eastern Failway, his

datef of confirmation viz 1.12.55 in Eastern Railuay has not

been maintasined and no benefits given, Representation given
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from 22,9,62 tg 5.7,94 are of ne aveil,

3. He has also a grievance that his junicr O N,
Choudhary has been prcmoted ahead of him as Rsstt,

Suprintendent. He represented in this regard from 1€.2,82,

4, The applicant prays for a declaraticn that he is
entitled tc promotion in the grade of &, 1€40-2500 ezrlier
with consequential benefits,

Se. In reply to our query, the learned counsel coulc
not peoint out tg any @verment in the 0A tp the effect

that the applicant did not receive the earjjer Teply

dated 21,12.62 which is at Annexure A=3, It states that
the intrepretation placed by the applicant wes not correct
and as such he yas ranked Junier to‘all confirmec snd

temporery staff and is not entitled for the suitability
test,

6. Admittedly, that position continued frgm 1962,

It is stated that the respondents did not reply to the
Many repressntations given by the applicant reference to
which is given in para=7, UWe are of the viey that this
Cause of action srose mors than 30 years back. ¢ is the
other cause of action which arose before 1€-2-82, This

court has no jurisdiction in such matters, @A is, therefore,

dismissed,
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(Or.A, Vedavalll) (N v, Kr1shnan;
Member(J) Vice-Chairman(a)
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